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The Government is equally anxious to 
do its best in this regard.

Shri Amjad AU (Goalpara-Garo 
Hills): On a point of order. 1 tabled 
an adjournment motion and I am to 
be informed what has happened to it.
IMt. Depaty-Speaker: Regarding the

Adjournment motion, hon. Member 
must bear in mind that so far as ad
journment motions are concerned, 
copies of the motion must be handed 
over to the Speaker, the Minister con
cerned and the Secretary and if the 
Speaker has given his consent, then, 
it can be brought to the notice of the 
House. The Speaker may find that it 
is not necessary to give his consent at 
all in which case it cannot be referred 
to the House. This Is apart from the 
admissibility. The rule 60 says that a 
motion for adjournment of the busi
ness of the House for the purpose of 
discussing a definite matter of urgent 
public importance may be made with 
the consent of the Speaker.

IRON AND STEEL COMPANIES 
AMALGAMATION BILL

(Goalghat-Jorhat)Shri Sarmah 
rose— ,

Mr. Dcputy-Speaker: Order, order. I 
have already indicated here that so far 
as the particular matter is concerned, 
if before the adjournment motion was 
tabled, there are questions relating to 
that matter and which are coming up 
by way of discussion for half an hour, 
as in this matter, an adjournment 
motion is not necessary. I said, it is 
not a matter of recent occurrence. The 
matter has already been brought to the 
notice of the House and a separate half 
an hour has been devoted for discus
sion of that' matter. Therefore. I need 
not give my consent. It is not neces
sary. It is only a repetition.

Shri Sarmah: May I, with jrour 
leave, invite the attention of the Gov
ernment to a very urgent matter in 
connection with the same matter.........

Mr. Depnty-Speaker: No, no.
8 hrl SamUdi: I got the telegram last 

night
Mr. Depnty-Speaker: I have not 

given my consent to the adjournment 
motion. I am not going to allow tills 
motion without even the adjournment 
motion.

Shri Sarmah: This is a different 
matter.

Mr. Deputy-Speaker:
many matters. The hon, 
tell me what exactly it 
Interrupt the proceedings 
I must go by the Order 
are various items to be 
today. Now, legislative.

There may be 
. Member can 
is. I cannot 
of the Hoû e. 
Papej. Tliere 
gone through 
business.

Mr. Depnty-Speaker: Further 
sideraUon of the Bill. Qause by danse 
discussion will now take place.

Clause 2 was added to the Bill ^  
Clause 3 was added to the BilL

Clauses 4 to 6 were added to the BQL 
Clause 7.— (Terms of transfer)

Shri N. Somaaa (Coorg): I beg to 
move:

In page 2, lines 47 and 49,~
for “for” substitute “ol the value

of*.
Shri A. C. Gnha (Santipur): I hxwn 

an amendment. No. 7.
Mr. Depnty-Speaker: I am coming to 

that later.
Shri N. Somana: The sentence as it 

stands is not very clear.
The Minister of Commerce and 

Industry (Shri T. T. Krishnamachaii):
It is only a verbal amendment. Instead 
of ‘for* hQ wants the words *of the 
value o f . It means the same thing.
12 Noon

Mr. Deputy-Speaker: It is felt that
it is not necessary. There is no differ
ence in substance. It is one of foav 
The form as it stands is equally intelli
gible.

Shri N. ScHnana: The clause saysl̂
......four ordinary shares for rupeee

ten each.... The language would be
better if it reads ......four ordinary
shares of the value of rupees ten ~

Mr. Depi/cy-Speaker: Not necessarjr: 
it is after all a verbal amendment

Shri Sinhasan Singh (Gorakhpur
Distt—South): I want to move thaf 
in section 8......

Mr. Depoly-Speaker: We are oia 
clause 7 now.

Shri A. C. Guha: I beĝ  to move:
In page 3, after line 25, insert,—

“Provided that the Central Gov
ernment in consultation with the 
Tariff Commission shall have the 
power to convert the preference 
shares into ordinary shares within 
three years from the appointed 
day.”

My only submission is that in such m  
important industry, preferential ^arce 
should not be allowed to continue
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[Shri A. C. Guhal 
indefinitely. What I want to put in 

this amendment is that Govern
ment should have the authority, in coo. 
sultation with fhe Tariff Commission, 
to convert the preference shares into 

-^ordinary shares within three years from 
the appointed day. A similar policy 
should be adopted as regards the Tatas. 
My throat does not permit me to say 
much. My purpose is clear. 1 hope 
tbe hon. Minister will have no objec
tion to accept my amendment.

Shri (Jhajjar-Rewari): What
Is your reason?

Shri A« C. Guha: Preference shares 
have a paifticular claim lor dividend 
MBD if the company is not earning 
any profit. I think they can also sue 
the company for a fixed dividend. This 
prior claim ol a particular section of 
the shareholders should not be allowed 
and they should not be allowed to have 
a preferential claim on the income of 
tte company far a fixed rate of 
dividend.

Shri Banaal: The debenture holders 
liave the same claim.

Shri T. T. Krishnamachari: By this 
anuQgamation, we have not attempted 
to ctonge the structure of the compa
nies except that in clause 14 we have 
taken powers to secure representation 
of the Central Government by means 
of rules. Otherwise, we have not in
terfered with the structure of the com
panies. I do not think I am in a 
position to accept the amendment.

Mr. Depaty-Speaker: Is it necessary 
to put it to the House?

Shri A. C. Guha: Not necessary.
BIr. Depaty-Speafcer: The question 

Ib:
'*That clause 7 stand part of the

Bill.*’
The motion was adopted.

Clausi 7 was added to the Bill.
Caavse S. '--iPTioTity as between secured 

creditors etc.)
Shri Sinhasaa Singh: I beg to move:
In page 3, line 54, for ''with’’ and in 

page 4, for lines 1-4, substitute “be 
treated on par with the similar secured 
creditors of the Iron and Steel Com
pany for the repayment of their debts 
as if the debts had been initially 
advanced to the Iron and Steel Com
pany/’

The clause relates to the payment of 
#ecuced creditors. The dauie sBys 
ibat after the amalgamation of two

companies, the secured creditors of the 
dissolved company will be paid in sacb 
a way as may be agreed upon between 
them and the emergent com^bny, and 
if there is no agreement, then, a tri
bunal shall be appointed. My sugges
tion is that this is a lengthy proc^ure 
and if the secured creditors are Riven 
the same status as if they were origin-- 
ally secured creditors of the Iron and 
Steel Company, there will be no dis
crimination between the two secured 
creditors. By proposing this amend
ment, I seek to put all the secured 
creditors of both the companies on an 
equal footing so that there may be na 
discrimination and so that no secured 
creditor could get a priority over the 
other secured creditor. If Govern
ment accepts it, I think it is only put
ting both secured creditors on eaudUtŷ  
and their debts of priority will rank 
according to the dates on which they 
have advanced to the company.

Shri T. T. Krishnamachari: The hon. 
Member is not aware of the fact that 
in regard to the Steel Corporation of 
Bengal, there are no debentures. la 
the case of the Indian Iron & Steel Co., 
there are debenture-holders. The posi
tion is that these debenture-holders, as 
secured creditors, have to be safeguard
ed as against an ordinary creditor of 
the Steel Corporation, That is why 
these words have been chosen. If he 
had understood the position, he would not have moved it.

Mr. Deputy-Speaker: It seems to be 
unnecessary.

Shri T. T. Krishnamachari: On the 
other hand, we have to safeguard the 
position of the debenture-holders.

Mr. Deputy-Speaker: Does he want 
to press his amendment.

Shri Sinhasan Singh: If Govern* 
ment says it is something different from 
what the words show, then I do not 
want to press it.

Shri K. K. Basu (Diamond HarbourT:
I do not want to speak very much on 
this clause. I want to ascertain from 
the hon. Minister whether in the Steel 
Corporation there are secured creditors 
other than debenture-holders. It it is 
so, what will be their position 
vis the other secured creditors of the 
Indiah Iron & Steel Co. Naturally, 
when the Steel Corporation is merged 
into the Indian Iron & Steel Co. Ltd., 
the debenture-holders have the first 
claim̂  and necessarily the mortgagee 
of the Steel Corporation will be 
inferior to the debenture-holders of 
the Indian Iron & Steel Co., Ltd. If 
there are no such secured creditors, the
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contingency may not arise, but from 
the report we could not ascertain the 
actual position. We think that if there 
are secured creditors, this provision 
has been made in such a way as to 
leave entirely to the Government the 
ix)wer to decide who should be the 
arbitrator. But when they advanced 
loans, the creditors had naturally cer
tain rights, and they should have been 
given an opportunity to go to a forum 
in which every party has equal chance 
to get justice. I do not say Govern
ment should act in that way, but when 
Government takes the decision, there 
might l)e a feeling in the minds of 
these secured creditors that in appoint
ing the arbitrator, there is a likelihood 
of some injustice being done. If the 
facts are otherwise, this contingency 
-will not «rise.

Shri T. T. Krishnamachari: Accord
ing to the information the Government 
have, the position is that we have to 
safeguard the position of debenture- 
holders of the Indian Iron & Steel Co., 
Ltd. And the debentures amount to 
about Rs. 1,58,58.000. The primary 
thing that has to be done is to secure 
the position of these people. In regard 
to other advances, I understand they 
are only bank advances and there are 
no creditors of a status on a par with 
that of the debenture-holders, and that 
is why this has been put in very 
-clearly. The matter has been gone 
into by my legal advisers and it is only 
^ter consultation with the parties con- 
-cerned that this has been put in.

Pandit Thakur Das BhargaTa
<Gurgaon): Clause 8 reads:

“Creditors of the dissolved com
pany whose debts are secured by a 
mortgage, charge or lien on the pro
perty of the dissolved company or 
^ y  part thereof shall, with refer
ence to similar secured creditors of 
the Iron and Steel Company, have 
such priority..... ”

It appears that there are two sets of 
persons, those secured creditors who 
have got their debts against the Steel 
Company of Bengal and similar cre- 
<litors so far as the I.I.S.C. is con
cerned. Why should there be a priority 
between the two, and why should these 
companies determine it? The creditors 
are strangers, third-parties, and their 
debts are secured on the two different 
companies. Either they should have 
equal rights, or their rights should be 
determine'd by a Court. The companies 
have got no say in the matter so far 
as these persons, are concerned. My 
humble submission is that this dauie 
also predicates tWo sets of creditoitt

both of whom are similarly placed. 
There should be no determination of 
priority! and no right of this natura 
should be given to the companies. Those 
persons have got their own rights undor 
the law. and they can enforce them 
in the civil courts. There is no reason 
why class one, i.e., creditors of o i»  
company, or class two, i.e„ creditors ot 
the other, should have any preference 
at all. I fail to understand the mean
ing of this Clause 8 when the hon. 
Minister says that there are onlŷ
debenture-holders in respect of com-̂  
pany number one.

Shri T. T. Krishnamacliari: The
position really is this. I am sorry I 
am not able to explain myself very
clearly. So far as his point is con
cerned, I can understand it. The point 
really is that the hon. Member raises 
the question of rights of parties , in 
this matter. ’ '

Mr. Dcputy-Speaker: Secured cre
ditors as distinguished from debenture- 
holders. There can be persons who 
have mortgaged its property. _

Shri T. T. Krishnamachari: ¥fa'at
position is not interfered with at odKL 
The Clause reads:

“Creditors of the dissolved com
pany whose debts are secured by a 
mortgage, charge or lien on the. 
property of the dissolved company 
or any part thereof shall, with 
reference to similar secured 
creditors of the Iron and Steel 
Company, have such priority......
Mr. Deputy-Speaker: He wants to 

know why there should be such 
priority.

Shri T. T. Krishnamachari: The point
really is this. When you dissolve a 
company, there are creditors, secured 
or unsecured as tĥ  case may be. And 
naturally, people who have a lien aa 
a dissolved company would like to get 
a discharge. Whereas the company that 
exists is there all the time, and on 
the other hand, there *has been a ' 
further accretion of capital assets to 
the company which exists. Therefore, 
the words are put in. I merely state 
as a general proposition that the only 
type of secured creditors are the 
debenture-holders, and onlv the I.I.S. 
Co. has got it, and the S.C.O.B. has not 
got it. -There is no question of deben- 
ture-holders there. Other creditors 
might exist. My information is that 
tĥ y are not anything very important, r- 
The Banks are there and there is an 
arrangement between the I.I.S. Co., 
and after the taking over of the S.C.O.B., 
the Banks will transfer the debts te 
the company which exists. When a '
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[Shri T. T, Krlshnamachari]
company is being dissolved, naturally, 
the repayment of its debts has got to 
get some priority. But, as to the 
matter of law which my hon. friend 
miKitions, the rights of parties are b^ 
lug affected. I quite recognise it. The 
whole scheme affects the rights of 
parties, the rights of the shareholders. 
But we have examined the position 
and we have made enough arrange
ments to see that nobody is unfairly 
treated. Otherwise, Government will 
certainly interfere in the matter.

Mr. Depoty-Speaker: This is a case 
where one company acquires the other 
company, and the latter company goes 
out of existence. The creditors of the 
former company have got greater 
UBets and a greater sense of security 
than the others. Therefore, the others 
must be paid off. That is the scheme. 
The question is:

*^at clause 8 stand part of the
Bill.**

The motion was adopted.
Clause a was added to the Bill.

9.— (Provision re. taxation)
Shrimati Rena Chakravartty

<Basirhat): I want to say a few words 
CO my amendment.

Mr* Depaty-Speaker: The hon. Mem
ber will kindly move the amendment 
and then speak.

Shrinuui Rena Chakravartty: I beg
to move:

In page 4, line 22, for **written down** 
Sitetitute ‘̂present**.

.̂ The reason why I make this amend
ment is this. Generally speaking, 
when income-tax or taxation is made, 
it is calculated on the oresent value 
of the assets plus a certain reasonable 
amount of depreciation, but here we 
are giving to a company which on the 
face value has been Riving dividends 
at a very high rate, the wriften down 
value thereof. Of course, there are cer
tain real difficulties for us to judge the 
matter because we do not know, regal'd- 
ing the S.C.O.B. especially, if the 
principle of accounting has been the 
same as with the I.I.S. Co., and if the 
principle of depreciation also has been 
calculated on the same basis as the 
I.I.S. Co. Therefore, we do not quite 
know whether the ratio has been fairly 
drawn up, and as far as we cj^ make 
out from the pamphlet supplied to us, 
the ratio has been worked out on the 
basis of last year’s dividend which was 
somewhat of a record. Therefore we 
lear that by taking the assets at their 
written down value, we will be deprived 
^  the assessment of quite a good

amount of income-tax. Today the pr^ 
sent value is far higher than the 
written down value, and we feel whjr 
should the Government be deprived of 
the income-tax, when the dividendŝ , 
have been so high, and as has been 
reported in the Indian Finance, in. 
the speech made by the Chairman, he 
has repeatedly emphasised:

“It is safe to claim that the
shareholders of the Amalgamated
Company may hope to get in
creasingly higher dividends”.

Therefore, I move that the \yords: 
‘written down* may be replaced *by the 
word ‘present’.

Mr. Deputy-Speaker: Amendment:
moved:

In page 4, line 22, for “written̂  
down” substitute “present”.

Shri T. T. Krlshnamachari: I quite 
appreciate the purpose underlying the- 
hon. Member’s amendment. But the 
hon. Member forgets that this is an 
amalgamation, that it is not even a pur-- 
chase. If atctuaiUy the Indian Iron and-
steel Company is going to purchase 
the Steel Corporation of Bengal, it is. 
quite possible that the income-tax 
authorities might say “Well, it is a 
fictitious purchase and not a bona fide 
purchase that has been made. So the 
value must be the present day value. 
You have not paid the proper price.” 
But there is no such thing here. There
fore the books are taken as a whole: 
and the book value of the assets, wliich 
is the written down value, is entered 
into the books of the Indian Iron and 
Steel Company.

Mr. Depaty-Speaker: The income-tax. 
has already been paid?

Shri T. T. Krlshnamachari: The
income-tax authorities have accepted! 
that written down value. So we can
not now re-assess the value of the- 
assets of the Steel Corporation of 
Bengal and enter into a fresh assess
ment. Then there will be disparity 
between the share value and the re
assessed value. As such we have got 
to take the book values as there, and 
the book values are the written down, 
values. That is why it has been laid, 
down in the Clause that the written 
values will be taken into account.

Mr. Depaty-Speaker: Otherwise the 
income-tax will have to be paid twice- 
over?

Shri f . T. Krlshnamachari:/ Other
wise it would mean that.

Mr. Depaty-Speaker: Is the hon  ̂
Member pressing her amendment?
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Shrtmatl Reaa ChaknTarttr: Yes 
Sir. 

Mr. Depnty-Speaker: The question

In page* 4. lipe 22,— 
for ‘‘written down*’ substitute ‘*pre-
It".

The motion was negatived.
Mr. Depnty-^peaker: The question 

Is:
*̂That Clause 9 stand part of the

BilL^
The motion was adopted.

Clause 9 was added to the Bill.
Clause 10.—(Interim Dividends)

Mr. Deputy-Speaker: There is an 
amendment standing in the name of 
Mr. Sinhasan Singh, that Clause 10 be 
omitted. Is the hon. Member moving 
It?

Shri Sinhasan Singh: I am not 
moving it

Mr. Deputy-Speaker: The question
is:

“That clause 10 stand part of
the BilL”

The motion was adopted.
Clause 10 was added to the BilL

Clause 11.—(Officers dnd other 
Mervants)

Mr. Depi^-Speaker: There is an 
amendment in the name of Mr. 
Sinhasan Singh. Is the hon. Member 
moving it?

Sh% Sinhasan Singh: 1 am not
moving it.

Mr. Deputy-Speaker: Mr. Guha.
Shri A. C. Guha: My first amend

ment I'eads like this:
In page 4, line 46.

for “employed” substitute “in em
ployment”.

I do not ^now whether the hon. 
Bfinister has in mind ‘any officer who 
Is employed immediately before the 
appointed day’, then the language is 
quite all right. But if he means ‘any 
officer who is found in employment 
before the appointed day\ then I think 
the language is defective. If the hon. 
Minister reads the sentence in the . 
Clause leaving aside the .parenthesis in 
the bracket  ̂ he will realise that the 
language is not quite correct

Shri T. T. Krishnamachari: I do not
think |here is any mistake in it.

Shri A. C. Guha: The language 
according to English grammar would 
run like this:

“Every officer or other servant (in
cluding.........) igmployed immediately
before the appointed day.........”

.That is the real construction of the 
sentence. But if you read it that way. 
then the language is not̂  quite corre^ 
to cover all the contingencies. What is 
meant is ‘any officer found in employ
ment before the appointed day’.

Another point I would suggert for 
the consideration of the hon. Minister , 
is this. In all other enactments the 
word ‘servant’ has been replaced by 
‘employee’. If there is no amendment 
to that effect, I think the hon. Minister 
himself may move an amendment to 
that effect.

Mr. J>eputy-Sueaker: In that case, 
hereafter for ‘public servant’ we should 
use ‘public employees’.

Sbrl A. C. Guha: No, Sir. The term
*pubUc servant* is quite another thing.

I think in two or three recent enact
ments the word ‘servant’ has been 
replaced by ‘employee’.

Shri T. T. Krishnamachari: I do not
mind accepting it.

Mr. Deputy-Speaker: I have no
objection,

Shri T. T. Krishnamachari: I quite 
concede that what my hon. friend sug
gests is more elegant. But I think what 
is laid down in the Clause serves the 
purpose. I would rather not make an 
amendment for the purpose of elegance.
If it is a question of mere elegance, if 
you read the sentence according to 
English construction, I must confess 
that it is a foreign language, and my 
English is working English.

Shri A. C. Guha: But the wording of 
the law should not leave any lacuna.

Shri T. T. Krishnamachari: There is 
no lacuna in that. I agree to change 
the word ‘servant’ to ‘employee*. But 
as for the other one, I think the word
ing may ̂ better remain as it is.

Mr. Deputy-Speaker: What is the 
difficulty \^ich the hon. Member feels?
I am not able to follow. ‘Emplo.yed̂  
means he might have been employed 
some time before and dismissed?

Shri A. C. Guha: If you read the 
sentence the construction of the 
sentence is :
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[Shri A. C. Guha]
**Every officer or other servant 

(...... ) employed immediately be
fore the appointed day......^

To fill up the real sense, the consttuc- 
tlon of the sentence should be:

‘‘Every officer or other servant
(......) who is found in employment
before the appointed day...**,

and not
“Every officer or other servant

(......> employed immediately before
the appointed day......
The Miniisler of Law and Miaorlty 

JUImirs (Shri Biswas): There can be 
no new employment after dissolution.

Mr. Depaty-Speakcr: On the date of 
dissolution, there will not'be any fur
ther employment. Difficulty will arise 
only when a short time before the 
appointed day he was employed and , 
dismissed before the appointed day. 
Any officer who is employed before the 
appointed day only will be entitled to 
all this.

Skri T. T. Krishnamachari: If the hon.
Member says *At 1 2 -20  p .m . on t h e  9th 
December, Shri T. T. Krishnamachari 
was employed as a Minister*, or ‘Shri 
T. T. Krishnamachari was in employ
ment as a Minister*, I think both mean 
the same thing.

Mr. Depaty-Speaker: To my mind, 
the term ‘employed* means actually 
employed on the previous day,or em
ployed for the first time on that day. I 
do not think it is necessary to have 
this amendment.

''Shri A. C. Guha: There are two 
other amendments in my name.

Mr. Depaty-Speaker: I shall come to 
them presently. What about the 
amendment in the name of Shri Khub 
Chand Sodhia? Is he moving it?

a n  K. C. Sodhia SSagar): My 
amendment reads:

In page 4, line 51 after “gratuity** 
insert “or other benefits’*.

Shri T. T. Krishnamachari: It is far
too vague.

Shri K. C. Sodhia: Today the officers 
and persons working under the merging 
companies may have some Benefits. 
My amendment seeks to transfer the 
same benefits to them in the new 
amalgamated company.

Mr. l>epiity-Speaker: Is tĥ  hon.
Member aware of any such benefit? Or 
is it only an academic thing?

Shri K. C. Sodhia: I do not know, 
but there may be other benefits, apart

from pension or gratuity, for the 
ployMU

Mr/l>eputy-Speaker: In the absence 
of any information that there are 
other benefits, why should we put In 
this amendment in the Clause? The 
term 'other benefits* is so vague that 
it may lead to complications as to 
whether there are other benefits or not

Shri N. Swiaiia: I think the term 
‘rights apd privileges’ found in the 
Clause would include all benefits.

Mr. Deputy-Speaker: I do not think 
the hon. Meml>er wants to press it  
Now, there is one amendment in the 
name of Shrimati Renu Chakravartty.

Shrimati Remi Chaloravartty: Sir, 1
beg to move:

(i) In page 4, line 51, after “gratuity** 
insert ''scales of pay, grades, and all 
other conditions pertaining to security 
and promotion.”

(ii) In page 5, after line 3 insert:
“Note I.— N̂one shall be retrench

ed as being surplus.

Note n.—The terms and condi
tions of employment shall not be
adversely altered.**
I move these two amendments, be

cause I feel that it is very necessary to 
guarantee that there will be no retrench* 
ment under the excuse of the stafE 
being surplus, or that the scales of 
pay etc. may not be adversdy affected 
for the one company or the other. The 
reason for this is. We find that in the 
past also many guarantees or mp- 
mises have been made at the time of 
amalgamations or taking over of com
panies. We have been told that the 
rights and privileges will be guaranteed. 
For instance, in 1945 in the T^LCO at 
Jamshedpur we find that the same 
thing happened. The employees were 
taken over. Then after a while them 
was retrenchment on the ground that 
the staff became surplus. Therefore, I 
want to move these two amendments 
so that it becomes <;̂ ite clear that not 
only is it a question of pension ^  
gratuity but all other things such as 
conditions of security and^promoticm 
are guaranteed and together with that 
the other point, *that the terms and con
ditions of employment shall not be 
adversely altered. This we have to 
press because in the past many pro
mises have been gone back upon. There
fore, I move these two amendments.

Pandit Thaknr Das Bhargava: If you
will kindly read' clause 11, the words 
are......
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' Mr. Deputy-Speaker: I / will place 
these araendme0ts formally before the 
House. Amendments moved; _

(i) In pai?e 4. line 51, after “gratuity” 
insert “scales o£ p̂ iy, grades, and all 
other conditions pertaining to security 
and promotion”.

(ii) In page 5, after line 3, insert:
**Note L—None shall be retrench

ed as being surplus.
Note l/.T—The terms and condi

tions of empl03mient shall not be 
adversely altered/'
Pandit Thakur Das Bhargava: I was

-submitting that if you kindly read 
clause 11, it appears that the words 
^re:

“shall, as from the appointed 
day, become an officer or other 
servant, as the case may be, of 
the Iron and Steel Company and 
shall hold his office or service there
in by the same tenure and upon 
the same tei*ms and conditions and 
with the same rifjhts and privileges 
as to pension or gratuity as he 
would have held the same under 
the dissolved company......**
My humbl6 submission is that these 

words ‘upon the same terms and con
ditions’ are quite specific, and in re
gard to rights and privileges......

Mr. Deputy-Speaker:
“ ...as he would have held the 

same under the dissolved company 
if this Act had not been passed**.

If after passing this Act, retrenchment 
is necessitated that is not allowed. 
Amalgamation shall not affect their 
status or security: That is what 
appears to be the language of the 
isection.

PandU Thakur Das Bhargava: The
idea is that nobody should suffer on 
account of this amalgamation. He 
would have the same old pay, same scale etc. etc.

Now, in regard to rights and privi
leges, there is a limitation because 
those are only limited to pension or 
.gratuity ^ t  in regard to other terms 
and conditions they continue the same 
as before. Therefore, these words 
‘•scales of pay, grades, and ^  othia: 
conditions pertaining to security and 
promotion”, I think, become unneces
sary. The other words are theris. 
They only exemplify. I think this is 
not necessary. -

Shrl K. K. Basu: If you kindly lead
the last few lines, it says: ......shall
continue to do so unless and until he 
is duly removed fiK>m his employmmt

in the Iron and Steel Company or until 
his terms and conditions of employ
ment are duly altered by that ConH 
pany”. I think this quaiihes the entire 
sentence before and the contention of 
Pandit Thakur Das Bhargava does ẑ ot 
hold good, unless specifically it is |Hxt 
down that such terms and conditions 
cannot be altered by the Goverament 
itself, I think they have a chance to 
make a change.

Pandit Thakur Das Bhargava: Is
there any objection if you better tte 
conditions?

Shrimati Renu Chakravartty: My
amendment is for that. If their terms 
and co2iditions are bettered it is all 
right...... ,

Shrl K. K. Basu: It should not be 
altered in any way adverse to the 
interests of the employees. It may be 
altered for the better.

Another point. I would like to know 
from the hori. Minister *about this ex
clusion clause ‘excluding {herefrom 
directors, managing agents and Londcm 
Committee Members’. There is a con
fusion about the ihanaging agents and 
London Committee Members. I would 
like to know what happens to them 
after this amalgamation—whether they 
will get some special privileges or rights.

Shri T. T. Krishn^mai^ii: In regard
to the last point, security is not afTord- 
ed to the London Committee Members. 
They can go. In regard to the point 
raised by the hon. lady Member, I 
think my hon. friend Pandit Thakur 
Das Bhargava, is quite right. *Upon 
the same terms and conditions*— t̂hat 
fulfils the purpose that she has in mind. 
But she has not, I may v^ture ta 
point out, asked for the deletion of 
the words ‘unless and until he is duly 
removed from his employment in the 
Iron and Steel Company or until fiis 
terms and conditions of employment are 
duly altered by that Company*. If she 
had asked for the deletion of chose 
words, very possibly thereT might be 
some purpose in putting in this: So
long as those words are there, the note 
is meaningless. It is redundant—and 
she has not thought of deleting those 
words. Therefore the purpo.»i is that 
while the employees of the Steel Cor- ' 
poration of Bengal would occupy the 
same position as they did when they 
were in the Steel Corporation, no rights 
are conceded here in respect of them 
which will be in any way superior to 
the rights enjoyed by the emplo3rees 
of the Indian Iron and Steel Company. 
The Indian Iron and Steel Company’s 
employees are liable to be removed bar
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tfhring them due notice or making 
enlarges against them and on. What 
is now asked i^that the dissolved com
pany’s employees must have a more 
secure position in the company which 
takes them than their own employees. 
If the idea is that no employee should 
be removed from any company, it is 
a different matter altogeth^. But here 
what Uie hon. Member wants is that 
these people must have a privileged 
position. The employees of the Indian 
Iron and Steel Company can be left at 
sea. This is the idea! While keeping 
the employees of the Steel Corporation 
the employees, the Iron and Steel Com
pany's employees can be given notice 
and so on. So the purpose cannot be 
served by an amendment of this nature.

I would, therefore, suggest that the 
vote against the amendments.

Sluti A. C. Gaha: Regarding No: 11. 
1 do not like to move it. But I want 
the hon« Minister.........

Hr. Depoty-Speaken Let me dispose 
of Shrimati Renu Chakravartty’s 
amendments. 71^ question is:

(i) In page 4, line 51, after ‘ ĝratuity** 
insext **scales of pay, grade;i», and all 
ather conditions pertaining to security 
and promotion**.

01) In page 5, after line 3, insert:
-Note I.—None shall be retrench

ed as being surplus.
Note II.— T̂he terms and condi- 

tioDs of emplo3rment shall not be 
adversely alter^**

Die motions were negatived* 
Amendment made:

In psM 4, lines .44 and 48. for 
•tevant^ substitute “employee**.

—[ShTi A. C. Gttha]

Shri A. C. Gnha: With reference to 
clause 11, I hope the hon. Minister wm 
aive us some clarification about the 
position of > the managing agents. 
Clause 11 guarantees the rights and 
privileges and conditions of service of 
the employees and officers of the 
S.CX>3. I think the managing agents 

would come under this. What 
would be the remuneration and terms 
and conditions of the managing agents 
at the joint company? Would they 
continue to draw the managing agency 
allowances that they were drawing 
separately from the two companies  ̂
The same company, Messrs. Martin and 
Bum are the managing agents for both 
the companies. For S.C.03. only they 
were drawing over 4 lakhs of rupees

annually. I do not know what amount 
they were drawing from the other com
pany. I think the House should be 
informed of the terms and conditi9ns 
of the managing agents of this Joints 
company.

Then another thing is the London 
Committees. Both the Companies have 
got London Committees. What would 
be the terms and functions of the 
London Committees. As for my second 
proviso, the hon. Minister himself knows 
these companies have Europeans con
trolling them. They have been im
porting foreign officials at high pay 
very often without any real purpose, 
but simply to engage them and pay 
them high salaries so that instead of 
paying a certain amount as income-tax 
they have thought it better to pay it 
to some of their own countrymen. So* 
I think there should be some provi
sion that no new appointment of high- 
salaried officers should be made except 
with the approval of, or at least pre
vious intimation to, the Government of 
India. As far as I know, the hon. 
Minister himself is very keen on thiŝ  
point I hope he will throw some light 
on these. *

Shri T. T. Krishnamachari: So far
as the managing agents of the Steel 
Corporation of Bengal are concerned,, 
their rights lapse. I have got the 
agreement here, and they have aJso> 
agreed that they will claim no rights 
in regard to the loss that they sustain, 
by reason of the fact that S.C.O.B.*i» 
dissolved. So, all that they will ootaiir 
is on^ the terms and conditions under 
the Martin Bum Sc Co., as managing 
Agents of I.I.S. Co. There will be no 
addition to the remuneration naid to 
the Managing Agents of Indian Iron 
and Steel Company, by virtue of the 
fact that there is additional weight or 
burden placed on them by the amalga
mation. Of that, I am quite categorical 
because the arrangement stands as it 
is now. There has been no alteration. 
So far as the London Committee of the 
S.C.O.B. is concerned, it will be dis
solved along with the other things. 
But in regard to the question of dis
solution of the London Committee of 
the I.I.S. Co., I am not in a position to 
say anything very definite. The hon. 
Member may take it that as soon as we 
find it possible, when the debentures 
are all paid, the connection with London 
is cut. The Government would cer
tainly keep this matter in mind.

Shri A. C.. Guha: Will it be possible 
tmder the law?

Shri T. T. Krlslmamachari: The posi
tion would be like this. I would like 
to say this, though it is not proper for
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me to say it. So far as companies of 
thig nature are concerned. Government 
have a certain over-riding control 
which does not go, because we are 
going to have a continuation of the 
relationship, we are going lo finance 
them. They are going to come to us 
every time and the policy of the Gov
ernment to the extent that we want 
a divesting of foreign control over 
these firms is a thing which should be 
exercised progressively. I can give 
that assurance to the. hon. Member in 
regard to the employment of foreigners. 
As a matter of fact, the hon. Member 
knows it, we have asked for statistics 
before. I do propose, if the House 
permits me, to introduce legislation 
which will give me powers to ask for 
statistics from any company, Indian 
or foreign, in the matter of shares, 
securities, employment, salaries etc.

Aa Hon. Member: We will support it. 
We will pass it in half an hour.

Mr. Deputy-Speaker: The hon. Mem
ber says that they will pass it in half 
an hour.

Shri T. T. Krishnamachari: There
is a progressive way of doing things. 
Possibly, I caimot go as fast as the 
hon. Member canM̂ s I am not as fast 
in speaking as sbttfe hon. Members can 
do. I can give that assurance in a 
very gener^ way and in this parti
cular matter I hope the hon. Member 
will be satisfied.

Shri A. C. Guha: I am quite satis
fied with the assurance given by the 
hon. Minister.

Mr. Deputy-Speaker: The question
is:

**That clause 11, as amended,.
stand part of the Bill.”

The motion was adopted.
Clause 11, as amended, was added* 

to the Bill.
Clause 12.—(Directors of dissolved 

company)
Shri K. K. Basu: As per clause 12 

as it is put here, the Directors of the 
Steel Corporation ipso facto become 
the Directors of the Indian Iron and 
Steel Company. As you know, Sir, 
Messrs. Martin Burn and Cpmpany are 
the Managing Agents of both these 
concerns. As Manŝ ging Agents they 
have their share of Directors. So in 
this Iron, and Steel Company, as 
amalgamated  ̂ the number of Directors 
on behalf of these Managing Agents 
will naturally increase. So, what steps 
do Government propose to take as re- 
Ifards tĥ s matter.

Shri T. T. Krishnamachari: If there 
is any common person, he cannot claim 
two separate identities.

Mr. Deputy-Speaker: What the hon. 
Member is contemplating is if there:* 
is one extra Director, to that extent, 
the number of Directors will be in
creased.

Shri K. K. Basu: My point is that 
the Managing Agents’ representatives 
increase in the amalgamated com— 
pany.

Pandit Thakur Das Bhargaw: My 
understanding is that so far as the 
Managing Agency of the Bengal Steel 
Corporation is concerned, that will be*̂  
regarded as dissolved. So, any Direc-̂  
tors who are ex-officio Directors on 
behalf of the Managing Agents wiH 
also go away automatically.

Shri K. K. Basu; Because under the 
Companies Act there is some restric
tion as regards the Directors of thê  
Managing Agents. As there is an. 
amalgamation I should like to know 
the specific position.

Shri T. T. Krishnamachari: The 
position is there is no fresh addition tov 
the number to the Directors of the- 
LI.S.Co. in order to provide for the 
weightage they have had as.
Managing Agents of the S.C.O.B. So,, 
if they had anybody there as repre
senting the Managing Agents of the
S.C.O.B. he or they will go. But by 
virtue of the fact that they have shareŝ  
in the amalgamated concern they might- 
be able to nominate a few. That posi
tion cannot be taken away by the. 
measure. But under the powers taken, 
imder clause 14, the Government can. 
nominate DirectoA.

Mr. Deputy-Speaker: The questionc 
is:

“That clause 12 stand part of. 
the Bill”.

The motion was adopted.
Clause 12 was added to the Bill..

Clause IjJ-A.—" {New Clause)
Shrimati Renu Chakravartty; I beg: 

to move:
In page 5, after line 11, insert:

“12-A. Board of Directors.—The 
board of Directors shall consist of—

(a) two representatives nominat
ed by the Central Government,

(b) two representatives of con
sumers interests, and

(c) the Directors of the dissolved 
companies in accordance witb* 
sedtfon 12.”
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1 move this becaxise 1 find that 

there are hardly any powers given to 
the Central Government to actually 
have a hold on the working of tuis 
amalgamated organisation and we find 
that only in the nileHnaaking clause 
there is a sentence, 'representation of 
the Central Government on the Board 
of Directors of the Companŷ . 1 
think that it shoiild be included within 
the body of the Bill itself so that at 
least tĥ  Government which is going 
to advlince such big sums of money 
and is going to guarantee such a big 
loan from the World Bank wiQ have 
some sort of check on the working of 
the Company.

Second^, there should be some re
presentative of consumers interests, 
•especially the small manufacturers out
side who will' be buying this steel« 
because we find that the retention 
mrices of steel may be increased. It 
has already been increased and. as the 
hoiL Minister said, that may be later 
on increased again according to the 
conditions that prevail in the market 
at that time. Therefore, Sir, I feel 
that these two interests, both of the 
Central Government as well as of the 
consumers must be there. Therefore, 
1 move this amendment.

Shri T. T. Krishnamachari: The 
proper time for an amendment of this 
nature is when the Gk)vemment brings 
forward before this House an amend- 
niefit of tjie Indian Companies Act 
when provision can be made that 
certain companies cotild have Directors 

.of this nature. At the present mo
ment, we are not conferring a charter 
on this Company like the Imperial 
Bank of India. This Bill does not 
constitute a charter. We are merely 
facilitating the amalgamation of 

>both thfe companies. All that the Gov
ernment have done in this instance is, 
that the Government have already 
given five crores and possibly it may 
give some more money besides pro
vide a guarantee if the World Bank 
Loan comes through. We have taken 
the power to nominate some repre
sentatives on the Board. So far as 
the question of providing representa
tion on the Board of Directors for 
other interests is concerned, I think, 
Sir, it does not arise at this moment 
It has got to go on some general 
principles. Why should it be done only 
for the Indian Iron and Steel Com
pany; Why not do it for Tata Iron and 
Steel Company? We will have to do 
this in the Companies Act amendment 

. and not here. ♦
Mr. Depaty-Speaker: Shall I put ft 

ilo the House? One portion has been

ahready incorporated. Under existing 
sub-elause (dX Government can 
nominate any number of Directors. 
This restricts it to 2. As regards the 
two representatives of constuners* 
interests, the hon. Minister feels that 
it must come in line with the rest of 
the companies under the company law* 
If it is the desire of the hon. Member 
that I should place it before the 
Hou^, I shall do so.

ShrimaU Renu Chakravartty: Yes. 
Sir. • .

Mr. Depnty-Spoaker: The question 
is;

In page 5, after line 11, insert:
“12-A. Board of Directors.— T̂he 

board of Directors shall consist of—
(a) two representatives nominat

ed by the Central Government,
(b) two representatives of con

sumers interests, and
(c) the Directors of the dissolved

companies in accordance with
section 12.” .

The motion was negatived.
Clause 13 was added to the BilL

Clause 14.— {Rule^f^s amalgamation)
Amendment

In page 5, line 26, for **by noti
fication in the Official Gazette’* 
substitute *'by rules published in 
the Ofladal Gazettee*'.

‘ —[Shri Bansal]
Mr. Depuiy-Speaker: There are

other amendments.
Shri K. K. Basn: J would like to 

move mlnau
Shri N. Somana: I have an amend

ment to move. I am sorry that a smi^ 
mistake has happened. A comma has 
to be inserted so as to read on page
6, line 3-7**transferred to, and vesting 
in, the Iron and Steel Company......

Mr, Deputy Speaker: We do not 
amend punctuations. That is not a 
part of the statute. The Draftsmm 
will take note of it and insert the 
comma. We often put a c&mma, and 
the printer omits it by mistake. So, 
the non. Member is not moving hia 
amendment. The other hon̂  Member 
Mr. T. fC. Chaudhuri is not in his seat. 
Mr. Sodhia is not also here. Mr. Bbmu 
may proceed. ,

Shri K« K. Basu: I beg to move:
In page 5» line 49, after '‘thereof  ̂insert:

"or for restricting the power of 
the Director to remit profit 
interest or dividends to any foreign 
coimtry.**
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In this particular clause, Oovernment 
are taking certain powers in regard to 
the determination of the right of 
borrowing of the Directors and so on 
notwithstanding the provisions of the 
Indian Companies Act. It means that 
the Government visualise that this 
amalgamation is a step which cannot 
be guided by the normal law of the 
land. As the hon. Minister himself 
has said, this is an industrial concern 
of national importance and the Gov
ernment are going to guarantee a loan 
of large sums of money. Gpvemment 
have also undertaken to advance fur
ther sums over and above the Rs. 5 
crores already advanced. We all know 
that these two companies have always 
been dominated by European influrtice. 
I do not say that they are dominated 
by European shares, because there are 
Indian shares which are possibly larger 
than European shares, but in regard to 
the character of this organisation we 
have seen that the managing agents 
of the concerns thexn l̂ves have 
always been under the influence of Europeans. We know that even in 
the management of these concerns the 
European assistants get the same pre
ferential treatment as in the other 
European business concerns. There-' 
fore, we feel that when the Govern
ment are coming forward with a 
scheme of expansion and are advanc
ing large sums of money, there must 
be certain restrictions on the powers 
which are to be used by the Govern
ment in regard to the remittance of 
the interest oji the investment made 
by Europeans. Therefore, we feel 
that when Government are taking 
powers under this particular section in 
regard to the borrowing power of tbe 
company and in regard to the increase 
in the capital of the company, they 
should also take powers to see that 
they have a right, if they so choose, 
to restrict the rights of this particular 
company in the matter of remitting the 
interest on the European investments 
here. We know that the Indian Iron 
and Steel Company has long bsen 
tttablished here, and actually the 
dividend on their investment is five
or six times more than the investment 
Itself. Therefore, I feel that when 
such a special legislation is brought 
forward by Government, Government 
should extend a different treatment to 
this concern, apart from what is laid
down in the Indian Companies Act. In
view of the fact that l:his company is 
Intended to serve the interests of the 
nation, I hope that Government would 
accept my amendment and see that the 
monies of this country are not sent out 
in this fashion.

Shri T. T. Krishnamachari: I am
Boit accepthig it

Mr. Depatj-Speaker: The question 
is: ,

In page 5, line 49, after “thereof’  ̂
insert:
: '‘or for restricting the power of
the Director to remit profit or 
interest or dividends to any 
foreign country.”

The motion was î egatived.
Mr. Deputy-Speafcer: The questioa > 

is:
‘That clause 14, as amended, 

stand part of the Bill.*’
The motion was adopted.

Clause 14, as amended, was added ta 
the am.

Clause 15 was added to the Bill. 
Clause 1 was added to the BiU.
The Title and the Enacting Formula

were added to the Bill.
Mr. Depnty-Speaker: I put clause 1, 

the enacting formula and the long : 
title to the vote of the House and they 
have been adopted. I am informed 
that for greater safety it may be neces
sary to put the preamble—I thought 
the preamo.e was included in the • 
enacting formula and tfie long title. 
The question is:

“That the preamble stand part of 
the BiU.*’

The motion was adopted.
The preamble was added to the BilL
Shri T. T. KrlshnamachaTi: I be  ̂ to

move:
“That the Bill, as amended, be 

passed.”
Mr. Depucy-Speaker: Motion moved:
, “That the Bill, as amended, be 

passed.”
Shri M. S. Gurupadaswamy

(Mysore): I stand here, Mr. Deputy- 
Speaker, to oppose the Bill in its - 
entirety. I expected that the Govern
ment while thinking of this measure * 
would act with commendable Ireedom 
from rigid ideas and exemplary alacrity 
keeping in view the progressive trends 
in Indian economy. But it is very 
unfortunate that the Government is - 
following a very humdrum policy in , 
a matter which is so closely bound up 
with the interests of the nation. Every
body is aware that the iron and steel 
industry is the backbone and key - 
industry which is responsible for theî  
industrial advance of any country. AU>i
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students of economic history know that 
in England it is the iron and steel and 
^ a l industries that were responsible 
ior the industrial revolution. when 
dealing with this vital industry, while 
taking decision on such a vital matter, 
we must have forethought, imagination 
and deliberation. Sir, to my mind, a 
measure which proposes to bring about 
a merger of these two companies is not 

^nly wrong and mi^nceived, but also 
not in the interests'of th  ̂ nation.

You know, that though there were 
xeconunendations by the Tariff Board 
a numb^ of times and also subse> 
"Quently by the Tariff Commission that

-  amalgamation was necessary, the 
<]k>vemment of India did not take any 
action on those recommendations. But 
when a foreign agency like the Inter
national Bank said that unless these 
two companies unite, unless these two 
plants are merged together, they would 
not advance the loan of Rs. 15 crores, 
th(B Government of India decided tlvat 
these two companies should be im
mediately amalgamated. Further, the 
Government of India have also pro
mised to pay a grant of Rs. 10 crores. 
It is unsecured, it has no maturity date 
and does not carry any interest till 
1957. I want to know what is the idea 
behind all this. The preamble to the 
Bill says:

“Whereas for the purpose of 
securing, in the interests of the 
general public and the Union, the 
efficient and economical expansion 
and working of tlve iron and 5teel 
industry in India, it is essential 
that the Steel Corporation of 
Bengal, Limited, and the Indian 
Iron ^nd Steel Company, Limited, 
which are engaged m the manu
facture and production of iron and 
steel, should be amalgamate ;̂*’

Does this amalgamation serve the 
interest of the general public? Does 
it serve the interests of the Union? Does 
it in any way help tlie efficient and 
economic fimctioning of this industry? 
Is it the only way of serving the 
interests of the Union? Is. there no 
other way? Is amalgamation the only 
way according to the hon. Minister?

Shri T. T. Krishnamaehari: The 
^ s t  way.

’ Slnri M. S. Gnmpadaswamy: Sir, I 
beg to differ from him. This is not 
the best way; this is the worst way. 
The best way would have been for the 
hon. Minister to come forward lx)ldly 

•^ith a measure to take the entire in- 
-dustry to the control of the Govern

ment That would have been the ideal 
way; that would have served the inter
est of the nation. That would have 
been a much better way than the pre
sent measure. I do not know what 
reason made him not to follow that 
course. ‘ He lias not said anything 
either in his preliminary speech, or in 
the course of the debate, or given any 
assxirance that this industry would be 
nationalised in future in the interest 
of the nation.

After tEe amalgamation is effected, 
it is expected that the dividend pros
pects of the combined concern would 
brighten. At the shareholders' meeting 
Mr. Leslie Martin said, that the divid
ends of the new concern would inr 
crease, and, therefore, the shareholders 
should support the move. Is it with 
a view to increase the dividends of the 
shareholders that the Government of 
India are amalgamating these two com
panies. I want to know from the hon. 
Minister whether he has taken the 
interest of the consumer into considera
tion? So far they have not taken the 
interests of the consumers into con
sideration while fixing the retention 
prices of steel. The retention price o£ 
steel has been increased a number of 
times without paying due regard to the 
interest of the people who consume the 
products of this industry. According 
to Mr. Leslie Martin, “the higher 
retention prices were allowed by the 
Tariff Commission not because our 
actual cost had increased, but because 
the previous hypothetical estimates of 
works cost coupled with the.erroneous 
assumption of production on which the 
retention prices were based in the 1951 
reports were found to be unreliable.** 
According to him the grounds on 
which the past calculations were based 
were wrong and after realising that 
the previous calculation was wrong the 
retention price of steel was raised 
subsequently. So from his own opinion 
the cost of production has not increased 
nor has there been any change in the 
establishment charges to warrant an 
increase in the price of steeL

Mr. Deputy-Speaker: The hon. Mem
ber is only repeating the arguments 
which were put forward during the 
consideration stage. The third reading 
of the debate should be directed to 
show the reason why the whole BiU 
should be thrown out by the House. 
Anyhow I wanted to watch before I 

. interceded what new arguments the 
hon. Member was going to advance. 
There is ho point in repeating the same 

.arguments.
Is the hon. Member likely to con

clude in five minutes?
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Shri M. S. Gurapadaswamy: I would 
Jike to continue my speech aifter lunch.

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assemhled after Lunch 
Half Past Two of the Clock.

[Mr. Deputy-Speaker in the Chair'i
Shri M. 8. Gurapadaswamy: Mr.

Deputy-Speaker, in the morning I was 
raying that the amalgamation of the 
companies is not the only way and is 
not the best way of bringing about a 
change, and as an alternative I was 
telling the House that the better way 
would be State control and ownership 
of this industry. England has given 
us a lead in this respect and it is better 
if we imitate the example of England.

Another point to which I want to 
draw the attention of the House is 
about the differential price system 
that is operating in this industry. There 
are not sufficient and strong grounds 
to give up the system of uniform price. 
An3nvay I want to know why the 
differential rate should be charged, 
why the differential price should be in 
operation.

Shri T. T. Krishnamachari: We are
giving Rs. 389 to Mysore.

Shri K. K. Basu: He is not so 
parochial as that!

Shri M, S. Gurupadaswamy: Then
there is another point which is equally 
important. This year they have declared 
10 per cent, dividend to the share
holders. It is a vital industry, a very 
important industry, and even 10 per 
cent, dividend to my mind seems to be 
somewhat high. It is really a high 
figure. According to the speech of Mr. 
Leslie Martin the dividends would be 
increased after the amalgamation. If 
the object of amalgamation is to in
crease the dividends the pase for 
amalgamation goes away. And if that 
is the objective I do not think we can 
endorse this measure.

Of course the hon. Minister has said 
that with a view to increase the effi
ciency and expansion of this industry 
it would be advisable to bring about 
integration of these two companies. If 
we look into the story of these two 
companies we will understand that they 
have been terribly mismanaged till 
now, and after amalgamation the

structure and the form of the organisa
tion will remain the same except that 
both these companies are brought 
together. When the structure and the 
character of the companies remain 
the same and there is no change, bow 
can we expect better management and 
Ugher efficiency in the production? So 
the best way, and the only way, of 
bringing about expansion of this iadusr- 
try, and the only way of rationalising 
this industry—of bringing about 
rationalisation in the management, 
production and in all aspects of this 
industn̂ — îs to bring this industry 
under State control and ownership. 
That is the only way, that is the real 
way, and that is the best way. Gov
ernment should take this opportunity. 
The opportunity has come to the Gov
ernment of its own accord. These two 
companies have made a decision that 
they will not remain as separate 
entities. The Government should take 
this opportunity arid force a decision 
on these companies. The decision 
should be that these companies should 
agree for State ownership. This is a 
golden opportunity and the Govertt* 
ment should not miss it.

By bringing these two companies 
under State control and ownership we 
would be launching a great policy of 
nationalisation. This would stand as 
a great landmark in the history of our 
industrialisation. The Government 
believes in nationalisation of key and 
basic industries. And iron and sted 
industry is a key~ in(}ustry. It is so 
important to our nafibrial economy. If 
the Government makes up its mind 
to nationalise this industry, then the 
interests of the nation will be >̂etter 
safeguarded. So I say that the pre
sent Bill as it stands is wrong, mislead
ing and hollow ancTlt can be, I ray, 
conveniently, cleanly and expeditiously 
assigned to the waste paper basket.

Shri K. K. Basu: I must thank you. 
Sir, for giving me this opportunity for 
indulging in a post-mortem examination 
of the fait accompli of the merger of 
these two steel concerns in our co u ik  
try. The Grovemment has chosen t» 
take this unusual step of bringing for
ward a special legislation to legalise 
the merging of the two companies who 
have so long been taking a very reca^ 
citrant attitude in spite of the recom
mendations of the Tariff Board «;uite 
a number of times. I believe this 
change in attitude on the part of these 
concerns has been brought about by 
the guarantee of the Government of a 
loan to be taken from the World Bank 
and by another undertaking that Gov
ernment will come forward to supply 
the shortfall of accommodation that
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miKht Be needed by this concern sfter 
the merger. Therefore, Sir, before we 
consider the implication of this legis
lation, we have got to judge to l̂ hat 
extent this merger will help the pro
duction of the iron and steel of the 
country which is very important for 
the future industrialisation of a back
ward country like ours. We are going 
to have a planned economy. Whether 
it is mixed or pro-capitalist or other
wise, I am not going into it. 1 hope 
the Govermnrat will concede that the 
rale of the Iron and steel industry is a 
very important one in the Imildi^ up 
of other industries and to increase the 
national wealth of our country.

In this connection, the Gk>vemment 
ham ame forward with a legisiatisfn 
with a very small explanatory note 
apart from the recommendations of 
the Tariff Board as to the ratio and 
tte principle of thfe* valuations and 
othw  and the cryptic speech of the 
boo. the Commerce Mii ŝter. These 
concerns, though possibly the Indians 
have a greater interest, have always 
been dominated by the British or the 
pro-British ‘sertion of our people. By 
this kind of legijslation the two com- 
IMunies have been merged and the rate 
of interest that they are going to injoy 
seems to be rather high as has been 
expressed by a number of Members in 
the last few days and even today. This 
lion and Steel Company had been en
joying a dividend of more than 10 
per cent. It seems from the speech 
of the Chairman of this concern, the 
Indian Iron and Steel Co., that even 
after the merger, they expect to get a 
greater dividend; if not, at least this
10 per cent, which is the present pre
valent rate. If our intention is that 
by this merger the production of iron 
and steel is going to be increased which 
will ultimately help the industrialisa
tion of our country, we must consider 
whether this 10 per cent, of proilt is 
going to be allowed. I went through 
the reports of the Tariff Board and it 
Is urged there that these companies 
have impressed upon the Tariff Board 
that the steel concerns have their ups 
and downs and that they should have 
the same proftt as they are having or 
more so the unrestricted profit. We 
feel if we follow the policy of indus
trialisation as the Government is 
indicating today and which they intend 
in the near future, there is alwaĵ s a 
possibility of this demand for iron and 
steel increasing because we know that 
even after the merger, It will fall much 
short of the demand,

tt has been indicated by the bon. 
Minister and also by the Chairman

tiiat alter this merger, the total out
put of all these steel plants will come 
to about 16 lakhs tons whereas our 
need even at the existing level is about 
25 lakhs tons. That means even after 
reaching this level, which of course 
even the hon. Minister could not 
definitely say but he hoped that after 
this merger, there m ^ be a possibility 
that his expectations will be fulfilled,, 
the production may increase—and there 
is every likelihood of this. However, 
we will be short of production by 90a 
tons in our country. We all expect 
that if the planning works out well and 
with true spirit, there is every likeU- 
hood of this dem®d increasing becatise 
it is very necessary for other indus- 
Wal needs. Therefore. I feel that 
there is no chance, in the immediate 
future, of these rate;̂  of profits by the 
companies going down. Therefore, I 
hope that Government will see that 
this attitude of getting unrestricted 
profit must be put a stop to. I do not 
say that these industries should be- 
allowed to be wound up but I do say 
that their profits should be so restricted 
that we must see that these concerns 
should come to the aid of the nation 
as much as possible.

Then, if you stand for a planned: 
economy, these basic materials are 
always expected to be put under the 
public sector. I do not know whether 
Government had any schemes them
selves for establishing an iron and 
steel plant in our country. I do not 
know whether after the loan has been 
guaranteed by the International Bank 
for Reconstruction and Developments 
Government have given a go-by to 
the scheme. In that event I think the 
^eps taken afe utterly wrong.

The other point I would like to urge 
is the principle on which loans have 
been granted. Of course the hon. 
Commerce Minister the other day said 
Uiat no specific terms had been put 
forward but it is in the stage of nego
tiations. I gather from the speech of 
Mr. Leslie Martin, Chairman of the 
Indian Iron & Steel Co.. that because 
of this loan, the shareholders are going 
to get definite advantage. They will 
not have to pay interest for the accom
modations whether 10 crores or more 
because that will depend on the short
fall of the accommodation we are able 
to get from the International Bank. 
As regards repayment, they have a 
guarantee from the C3k)verninent that 
the steel price should be so increased 
that they are in a position to pay all 
Uds liability.
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Sir, it has been urged by these 

companies that in comparison with 
international prices, the prevalent 
price of steel is low. But we have got 
to consider the conditions under which 
the steel plants work either in the USA 
or in the U.K. which are ^  two 
main steel exporting countries. There
fore we cannot put the price in that 
level nor say that what is prevalent in 
the United States should also be pre
valent here. The main criterion with 
reference to this concern should be 
that they should get an average profit. 
The steel sold to the consumer should 
be at a price which will help the 
consumer and the industry to develop. 
Therefore I request the Governm«it 
to reconsider their attitude before they 
finally commit to this.

Another point I would like to urge is 
about ti>e question of the managmg 
agency sjrstem. I do not know what, 
as some of the hon. Members have 
said with regard to the manning 
agency system, would be the condition. 
The hon. Minister said that the manag
ing agency agreement with the Indian 
Iron and Steel Company will continue. 
If they say, as a result of the merger, 
the produc;tion to increase and the rost 
of production not to increase. We 
have not been supplied eno\^h 
material to justify this conclusion. We 
do not know what will be the over
head charges of the managing agency 
system or whether the present 
European dominated system will con
tinue. This is very important. If this 
concern is managed in the same way 
as these concerns were managed dur
ing the last 15 years in the case of 
S.C.O.B. and 40 years in the case of 
the I.I.S.Co., I do nox think Govern
ment will be able to reduce the cost 
of production, apart from effecting 
some technical improvement.

About profits sent out, we know, as in 
some of the clauses we tried to impress 
upon the Government, and the Govern
ment knows very well, that large 
interests of non-Indians are involved in 
this concern. They have been continu
ing to stabilise their position in the 
management. When Government- has 
come forward to give such a large 
advance, they must have a certain con
trol about this profit earning capacity 
of this concern. If the Government 
does not put a restriction on the right 
of this concern to send out profits to 
foreign countries, the b ŝic considerâ  
tion of the Government, that is the 
interest of the nation, has to be iudged 
with doubt. We know that these con
cerns have earned a profit which has
354 PSD.

practically exceeded whatever invest
ment they have made. We know from 
the recent legislation in the States, the 
Money Lenders' Act, the principle has 
been accepted that whatever is the 
principal, you can take only that sum 
as interest. Why remit the profit to 
foreign countries, further? If the Gov
ernment is not in a position,—as the 
Treasury Benches have often said that 
they have given an undertaking,— t̂o 
confiscate foreign assets, they can, for 
the time being, freeze this interest and 
utiliae that sum for nation-buUding 
purposes. We know that this capitsJ 
was invested here in days which were 
not competitive, which were not norxTial, 
because they came with the support of 
the then Government. They have 
earned a profit which is more than what 
they have invested in these concerns. 
Therefore I feel that if the Government 
has certain rule-making pavers,—our 
amendments in this regard have not 
been accepted,—Government mast 
come forward and reconsider their 
position before they finally commit 
themselves to the granting of the loan 
to this concern.

Another point that I would like to 
urge is about the interest of the share
holders. I do not for a moment say 
that the shareholders’ interest has not 
been properly looked after. But. I feel 
that this merger has been done with
out notice to the shareholders. They 
should be given some say before the 
final steps are taken. It may be said 
in reply, that the Ordinance is there, 
what else can we do. As you know, 
Sir. under the Companies Act, the 
shareholders themselves, before an 
amalgamation scheme is sanctioned, are 
allowed by the courts to give their 
opinion and sometimes they can get 
back cash instead of shares in a 
different company. There is no pro
vision as to that. Gk)vemment has 
said that in certain cases, it will 
determine in what way a fraction of 
a share will be allotted to a particular 
shareholder.

Another thing that I would likf? to 
know, about whic’ i j mention has been 
made, is about the shares in the S.C.O.B. 
of the Indian Iron and Steel Company. 
We do not know which shares will be 
held after the merger and what would 
happen to the other shares. Nothing 
has been said about that: whether
they will be sold out, or re-allotted or 
whether the Government will take 
them over. We would like this definite 
information to have been given before 
we are called upon to give our verdict. 
I feel that Government should come 
forward with enough facts to allow us 
to give our opinion on this Bill
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Another important matter that 1 

would like to urge is this. We should 
find out and compare the total pro
duction of steel in the country by these 
two important concerns, the Tata Iron 
and Steel Co.» and the merged Iron and 
Steel Co., Delore and after the merger. 
You will find. Sir, that these two firms 
will control the Iron and steel com
modity, it I may be permitted to use 
that expression, in our country. It is 
90 vital that unless these monopoly 
concerns are held under control, one 
day they will so use their power and 
there is every likelihood that they will 
flout and put off the gear the industrial 
programme of our country. More so, 
when we find that in this concern, 
through this proposal there is the possi
bility of the International Bank coming 
forward with money. Therefore, there 
is the possibility that, through the Inter
national Bank, the big international 
steel racket, combining with our indus< 
trialists who produce steel and work
ing, with them as junior p.̂ rtners, act 
in a way most detrimental to the 
interests of the nation. Therefore, I 
feel that, though the merger, prime 
facie, may seem to be an improvement 
upon the existing s3rstem, enough facts 
have not been produced before the 
House which would warrant our whole
hearted support to this. As far as we 
can gather from the speeches of the 
Chairman of the Indian Iron and Steel 
Co.,— ŵhatever came out in the papers 
— ând from the cryptic Fpeech of the 
hon. Commerce Minister, we are rather 
doubtful that it is an improvement on 
the existing co.'.ditions and fear, from 
the point of view of the economy of our 
country, that this concern is like.ly to 
play an unholy role in the industrial 
programme of our country. Therefore, 
I feel that though the merger may look 
innocuous, this is a very imrortant 
Bill and we should have been rVcn 
more facts and more opportunity to 
discuss this Bill, and not given this 
onnortur.' v of post mortem exannir.;f  ̂
tion after the whole thing haci been 
settled

Shr: H. N, Mukerjse (Calcutta North
East) rose—

Mr. Dcputy-Speakcr: The scope of 
discussion at the Third Reading stage 
a  very limited. However, I did not 
want to interrupt the hon. Member, 
Each hon. Member will bear in mind 
that only those matters— n̂ot details— 
of general policy which have not been 
touched hitherto could be referred to.

Shri H, N. Mnlcerjee: I shall confine 
myself m er^ to matters of general 
policy.

Deputy-Spcaker: Which have no‘ 
been touched upon and elaborated also.

Shri H. N. Mukerjec: That I cannot 
guarantee absolutely.

Mr. Deputy-Si>*aker: Because, it will 
be mere repetition.

Shri. H. N. Mukerjec* I know that in 
a little while this Bill will be passed 
into law as far as our House is con
cerned. But, I owe it to those whom 
I have the honour to represent here to 
express myself very strongly against 
the provisions of this Bill.

In the Statement of Objects and 
Reasons, there is a very significant 
phrase which, I think, clearly defines 
the scope and character of this BilL 
It refers to the larger interests of the 
ste^ industry in India, which hpvr 
been taken into consideration primarily 
as far as the decision regarding 
amalgamation was concerned. Perhaps, 
Sir, I shall concede that as lar as the 
ste^ industry in India as at present 
constituted is concerned, its interests 
are going to be subserved by this pro
cess of amalgamation. But, I want the 
Government of my country to be con
cerned not so much with the interests 
of the industry as it exists at the pre- 
ssttt moment, but with the larger 
economic interests of the country, the 
interests of the people as a whole. 
And I say-that this Bill does not assist 
the interests of the people as a whole 
even though it might be argued that it 
does help the interests of the rteel 
industry in this country. As far as the 
steel industry in this country is con
cerned, they have already welcomed 
the merger and there is no doubt 
about that They are very happy But, 
from the point of view of the people, 
whose larger interests should be the 
only consideration of the Government 
all the time, this Bill is far from sutiŝ  
factory.

The history of this Bill and the 
Ordinance preceding it i$ also 5some- 
what peculiar. It happened with a 
sort of precipitancy. It happened with 
such s p ^  that wt Ud not know what 
exactly was in the air. For exam:ĵ e, 
it was on the 29th October, that the 
President promulgated the Iron and 
Steel Companies Amalgamation Ordin
ance, 1952. On the same day, a Gov
ernment delegation left for Washington
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to negotiate a loan from the World 
Bank for the expansion of the country’s 
steel industry. It was reported in the 
Press on the same day or the next da/ 
that the authorities of the two com
panies concerned were shortly p̂roceed
ing to the United States of America 
for the same purpose, rhis combina
tion of circumstance ,̂ this sudden 
exodus to the United States as iar as 
our Government delegation and repre
sentatives of the commercial interests 
are concerned, is something anyhow 
1 do not at all like. And then again, 
we find that the Tariff Commission also 
was given the job to decide as to 
whether the amalgamation should 
happen and in ten days' time the Tariff 
Commission examin^ the very com
plex problem, and produced its report. 
I know. Sir, of course, that from 1948 
or so, this question of the desirability 
or otherwise of amalgamation had been 
discussed by the Tariff Board, the pre
decessor of the Tariff Commission, but 
at least, as far as the latest decision 
was concerned, I think the Tariff Com- 
^mission should have taken a much 
longer time over it, and then, in that 
case, we could have been in possession 
of all facts regarding the desirability 
of the kind of amalgamation which is 
being proposed before us at the present 
moment.

3 P.M.

So we get this amalgamation decision 
and the two companies are to be com
bined, and the result, we are told, is 
that there is going to be a great im
provement in the country’s economic 
situation. Our steel production is still 
entirely unsatisfactory. We produce 
l/15th of what Great Britain produces 
while we have seven times or more 
the population of that country. So, it 
is necessary for us to go ahead with 
such a basic matter as steel production 
in a very different manner from the 
manner which the Government has 
chosen.

Actually, soon after the achievement 
of independence, there was a feeling 
all over the country that the steel in
dustry would be among the first indus
tries to be nationalised. The steel in
dustry, as you know very well because 
of your long parliamentary experience, 
has been molly-coddled for a vei::y long 
time, and every kind of assistance that 
it was in the power of the country to 
give has been given to the steel indus
try, especially from those palmy days 
of 19?7 when Tata Iron & Steel got 
tremendous assistance from our national 
movement. The national movement 
assisted the steel industry in the ex
pectation that this basic industry would

grow in such a manner that the people’s 
interests would be safeguarded and con- 
aolidated. And after the achievement 
of fiidependence. naturally the feeling 
was there that because of the proved 
ineptitude of the steel industry which, 
in spite of its long career, is still 
apparently unable to carry on without 
a great deal of foreign expert assist
ance— în view of this proved inability 
of the steel industry as at present con
stituted. there was a feeling that the 
country would take it over and move 
on to a fresh sphere of activity to sec 
that our industrial and economic inter
ests are consolidated, but then in 1948, 
Government enunciated its policy which 
said that for the time being, at any 
rate, the steel industry was not going 
to be nationalised. But even at that 
time, there was an idea that for about 
ten years or so, the status quo would 
remain and after ten years Govern
ment would reconsider the situation 
Now, it seems the Gove nment's declara
tion of industrial policy in 1948 is 
thrown into the waste paper basket 
just as the Grovemment’s declarations 
in regard to the situation of foreign 
capital in this country made in 1948 
have already been thrown into the 
waste paper basket and we are enter
ing into commitments in regard to 
foreign capital which are extremely 
dangerous to the interests of our coun
try. So, I say that in view of the ex
pectations roused in the minds of our 
people regarding the nationalisation of 
the steel industry, what is now sought 
to be done is extremely unsatisfactory. 
And what is now sought to be done is 
really with a view to two things: one 
is to satisfy big business, the industria
lists in our country, to satisfy the share
holders of the two companies concerned, 
as far as our present legislation is con
cerned; and secondly, to satisfy the 
demands and the interests of big busi
ness outside, viz., the capitalism on 
which we are so far depending, of which 
the World Bank is a representative 
symbol and spokesman. The result, 
therefore, is that as a consequence of 
this Bill, we do not get any very 
remarkable expansion of our steel pro
duction. We certainly shall not be 
satisfied with the idea that by 1957 we 
might produce 16 lakhs tons of steel. 
That would not satisfy what our coun
try needs. We want a plan to be 
thought of at the same time as we pass 
this sort of legislation. If we are going 
to think of a worthwhile plan regard
ing the recasting of the conditions of 
life of our i>eople, surely that plan 
would require so much industrial deve
lopment that the production of steel in 
this country has got to grow to very 
much more higher levels than are con
templated as far as this amalgamatioii 
is concerned, and for that reason we
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have to move about in very dittereni 
wajB. We should not depend upon 
the private sector as we are comn^ting 
Qurs^ves. to. In th# body of our Five- 
Year Plan as wdl as in this kind of 
legislation 1 find there are some very 
dangerous examples of this continuing 
dependence upon the private sector 
which ultimate will not assist the 
development of our economy and which 
wHl make a mockery of our plan which 
has turned into a sort of tragic comedy.

As far as this legislation is concerned, 
I feel that a great deal that we ou?ht 
to have been told about in more detail 
has not been told—especially with 
reference to the loan which Ls now 
sought to be secured from the World 
Bank. I do not like the precipitate 
has'3 with which this question has been 
dealt with, and I do not like that any 
Member of tb'? C3k)vernment should get 
up and say that things are done and 
decisions made somewhere else, that 
already we are committed to certain 
things abroad which cannot be explain
ed in this House and therefore we 
should be expected to write on a clean 
slate and we should not be expected to 
ask questions even about what is going
oo behind the scenes. I say there are 
things going on behind the scenes today. 
Only this morping. you were in the 
chair when a question came up regard
ing negotiations with the Atena (Tapan) 
Company which is, as those in the 
know '’ould ê ŝily realise, only a sub- 
ddiary of an American company of the 
same name. And this company is in 
the course of negotiation with the Gov
ernment of India for the construction 
of a blast furnace and that sort of 
thing. Only the other day, the World 
Bank sent a ste^ mission headed by a 
man called Mr. George D. Woods and 
Mr. G^rge D. Woods who is at the same 
time a steel king of the United Slates, 
told press correspondents in this coun
try that he was interested in his 
personal capacity, as the head of a big 
steel firm, in the U.S.A., in the possi
bilities of Investment in Indian steel 
business. This sort of thing is g )ing 
at the same timo as our Ambassador 
in the United States talks about iarijer 
American financial participation in in
dustrial undertakings inside our coun- 
trv. -sp^ciplly from those palmy days 
World Bank come and state to our 
correspond2nts that thev have interested 
themselves in the investment of their 
money in Indian steel business. You 
might remember, perhaps, I asked a 
supplementary this morning in regard 
to iho character of this so-called 
Japanese steel delegation which was 
led by an American citizen, and there 
was no reply because Government is

not in a position to supply, us with 
any information on that point.

But these are very dangerous indica
tions. We do not quite know. Of 
course, as far as I arn concerned, I have 
certain definite convictions in regard to 
the way the Government is going, but 
if they are wrong, it is for the Govern
ment to come forward and s^y that 
the grounds, the very tangible material, 
on which I am basing my allegations 
regarding what I consider to be the 
dangerous tendencies of Government 
policy, are wrong; it is for Government 
to come forward and say those materials 
are not right, they are baseless, but 
Government is not in a position to do 
so. And so, I say that this imholy 
alliance which is now being forged in 
a much more solid fashion than b<̂ fore 
between the Indian big business and 
American big business with the bless
ings of the Indian Government actin::; 
as an intermediary and playing the 
role of the priest for this unholv 
marriage, is something against which 
we have to raise our voice.

Then again, we find that the demand 
of the Indian steel industry as at pre
sent constituted, for an increase in its 
prices is going to be granted, but 
naturally if there is an increase in the 
prices of indigenous steel, which was 
also asked for by the World Bank 
mission, then surely that »vou!d. I am 
afraid, jeopardise very seriously the 
position of our medium and small ii- 
dustries on the one hand, and tĥ n 
again, on the other hand, it will p]nre 
the foreign steel in a very favourable 
position as far as the market in India 
is concerned. So I say there are many 
dangerous indications in this Bill. I 
say this Bill does not satisfy the 
criterion, viz., the development of the 
economy of our country. I say it is 
only in the interests of the steel indus
try in this country, not in the interests 
of the economy of this country or '̂ f 
the people of this country. The State
ment of Objects and Reasons is very 
explicit on that point. I say, therefore, 
that this is a BUI which we ought to 
throw out, knowing very well that in 
the present posture of parliamentary 
affairs, we are not in a position outriglit 
to reject this legislation.

Shri T. T. Krisbnamaebari: I do not 
think I would be able to add materially 
to what I said yesterday in winding tip 
the debate on the motion for considera
tion of the Bill, nor am I inclined to 
shake the convictions of the acting 
Leader of the Communist Party, which 
I have no doubt are very fliTnlv
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grounded. But 1 do feel that some 
^ood has come out of this debate, and 
that it has drawn the acting Leader of 
the Communist Party from out gf his 
shell, and enabled him to eniertain us 
with a very brilliant appraisal of the 
Oovemment’s sins of commission and 
omission. I could not agree with all 
that he said or even with a portipn of 
what he said. But I do say that I 
enioyed his speech coming as#it did 
with that flavour of Oxford and 
Cambridge* which 1 am afraid has been 
-denied to a person like myself.

Shri S. S. More (Sholapur): You can 
£o to Oxford stilL

Shri T. T. Krishnamachari: The one
common element of the three speecYies 
that have been made from the Opposi
tion benches seems to be a very dose 
partiality, affiliation or affection for the 
waste paper basket. One hon. Member 
said that the Bill should be consigned 
to the waste paper basket. Another 
hon. Member said that we are consign
ing our principles to the waste ĵ apsr 
basket. Anyway, that seems to be the 
common leature in the thought process 
of the Members of the Opposition. I 
shall not be impertinent—and I cannot 
be, respecting as I do Parliamentary 
convention though I know my ton. 
friends on the opposite side do not— 
and far be it from me to say that I take 
whatever is said by the Opposition as 
something fit for the waste paper basket, 
but it does seem to me that the cds- 
cu'-sion was very entertaining and very 
enlivening; considering the material 
that came out from this side of the 
House, which was very dull and stodgy 
and considering that my speech was 
even- worse than that delivered b  ̂ my 
colleagues in the party, I am glad that 
something brilliant came from the 
Opposition. To that we ought to be 
grateful.

years, Mr. Tata said that this might 
mean that the Government is going to 
take these industries over after ten 
yeaVs. The acting Leader of the Com
munist Party says that all this means 
is that the Government will take these 
over after ten years. There is a 
fundamental similarity in outlook, and 
an inevitable desire to come together, 
between the two extreme ends often. 
And that is why we find in this House 
an hon. Meml^r in the Oppositioa 
quoting the Constitution and holding 
that this Bill is a challenge to the 
privilege conceded to the individual by 
the fundamental rights.

*
Shri K. K. Basu: Is it commercial

logic?

Shri T. T. Krishnamachari: Well, I 
know something about commerce. My 
hon. friend is apparently learning roma- 
thing about it, and I wish him welL

It is true and oftentimes we have 
heard that the capitalists in Germany 
had supported Hitler. It is not untrue 
even in this country sometimes capita
lists have supported Communist candi'* 
dates in election. Two opposing forces 
mê t sometimes, and the two poles 
sometimes do meet. If that similarity 
is there, I do not grudge the interests 
concerned that similarity. And I do 
not even doubt the possibility of th«. 
capitalist and the Comniunist o^mihg 
together in this country when tb^ find 
that the Government is doing some
thing which is not to the liking of 
either groups, and that is precisely 
what we are doing today. We refuse 
to be drawn towards anybody’s bait, 
and we do not want to go into any
body’s parlour. If we feel nationalisa
tion is good.....

Shri S. S. More: Have you got any 
parlour as such. Sir?

There are certain fundamental 
assumptions which the acting Leader 
of the Communist Party attempted to 
clarify, about which I cannot quarrel. 
I would only like to tell him that in 
the 1948 Industrial Policy Statement, all 
that the Gk)vernment said was that the 
question of the industries in the public 
or what they called the first sector, 
would be reviewed after a period of 
ten vears. Oftentimes two great minds 
posed on different sides of the arena 
look alike. I find that the acting 
Leader of the Communist Party is 
thinking in the same way as Mr. J. R. D. 
Tata, the Chairman of the Tata Iron 
and Steel Company. When he inter
preted this question of review after ten

Shri T. T. Krishnamachari: The hon. 
Member, I am sorry, has left his pariour 
far away, and he feels he iŝ  without a 
parlour, homeless without any rool 
overhead, wandering round the streets 
of Delhi. I am very sorry for him.

We refuse to walk into anybody’s 
parlour. We shall nationalise if we 
feel nationalisation is good in the 
interests of the country, and that is for 
us the sole criterion for nationalisation. 
It is not that we are attached to any 
doctrinaire sentiment that nationalisa
tion is good, nor do we believe in the 
sanctity of private enterprise. Thle 
Ck)vemment, from that point of view, 
is happily placed. The intorest of the
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country is the only guiding; feature in 
determining its policies in such matters* 
U private enterprise does not pull its 
weight, and il it will not play the game 
if it is shown that it proves to l)e 
futile in our scheme of things and has 
no useful part to play. I shall reco.n- 
mend without any hesitation to my 
leader the Prime Minister that that 
particular industry should be nationa
lised. -

You were good enough, Sir, to xx>int 
out at the beginning of the debate that 
a discussion of nationalisation wiU not 
be within the scope of this Bill. Any
way, the matter has been raised, and 
that is why I had to deal with it.

The hon. acting Leader of the Com
munist Party said that this Bill is in 
the interests of the steel industry. It 
wants a lawyer to discriminate between 
the two sets of phrases. I am not a 
lawyer, and I have not got the ability 
to hair-split between words and to 
show what means what. My hon. 
friend is better equipped and he is 
entitled to do it. So far as I am con
cerned I feel that the wellbeing of the 
steel industry which I control as a part 
of the limb of the Government is a well
being for the interest of the p^ple.

Shri H. N. Mukerjee: It is the com- 
monsense interpretation, not the legal 
interpretation. You read the sentence.

Shri T. T. Krishnamachari: Com-
monsense is not the monopoly of those 
bnches.

shn H. N. Mukerjee: You read it.
Shri S. S, More: But you tiave lost it.
Shri T. T. Krishnamachari: May be. 

fiUr. I have lost it when I became a 
Minister, but I have not sold it or 
otherwise put it into the hands ot some
body ttousf^ads of miles away, I have 
sold it only to my people.

Shri Gadgil 
mortgaged.

(Poona Central): Not

Shri T. T. Krldiitamacharl: To
morrow, if I cease to be a Minister, I 
thfnk I can take it back, and the Chief 
Whip of my Party will give it back to 
.me, my conscience, my commonsense 
and my freedom to do what I like But 
In the meantime I can say I have sold 
it only to my people and not to some
body who is far away, not to some 
principle that was made public in̂  1849.

SUr. il. , Mukerjee: We do not
know to whom he is making a refer
ence by tliis insinuation, (interruption).
I do not like to disturb the temper of 
this House. If there are insinuations, 
we shall certainly reply in kind.

Mr. Deputy-Spcaker: Fortunately
today we are proceeding in very good 
humour. We must have a sense of 
humour, and I am sure all hon. Mem
bers have that in abundance. V'hen 
one gives, one must also take. An 
hon. Member from this side said 'You 
are consigning your commonsense to 
somebody else*, and the hon. Minister 
naturally says ‘I consigned it nearer 
at home*.

Shri T. T. Krishnamachari: I am
deeply grateful to you, Sir. But I can 
tell my friend the acting Leader of the 
Opposition that I do not want to 
wander so far away from my country 
as he is perhaps. There was a time 
when I probably drifted that way as 
he is doing now, but I found light 
earlier than he has done.

Shri H. N. Muk-rjee: You are a
vixser man.

Shri T. T. RrAshnamachari: That is 
neither here nor there.

So far as the question of lr>an or nid 
to this country is concerned, I main
tain that no matter where we borrow 
from, no matter who comes to this 
coimtry to negotiate a loan, the inde
pendence and sovereignty of this coun
try is preserved intact and when that 
is jeopardized I for one and my leader 
will not be here trying to run the Gov
ernment of this country. This frfeedom 
has been won at great cost, and nobody 
wants to go and barter it away for 
Just a mess of pottage. This argmment 
that we are going to America or some
where else for the purpose of what is  ̂
merely a mere matter of arranging for  ̂
some foreign exchange for the purpose 
of selling our soul, is good as a polHiral 
slogan, is good for word play on a 
fonmi. but it is not a fact, nevertheless. 
The question of the loan to this com
pany was raised, and I would say once 
again in all humility— Î am a great res- 
pe^r of Parliamentary traditions—that 
I do not wish by any sleight of hand 
?I ^  cheat ParUament ofits rights and commit it to give a loan 
to a firm, to an individual or a group of 
concerns, without its sanction.

Parliamentary sanction has to be 
obtained for any such action. In the 
eyes of the Opposition, it might mean
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sanction from the Opposition. I know 
that we will never get it We will not 
get anything trom him except that 
imall solace, that small assurance that 
my hon. IriencU Mr. Basu, gave to me 
that if I bring a particular Bill, 1 can 
get it passed in half an hour. Perhaps 
he might do it in that particular case, 
if he does not. change his mind, in the 
meantime. (Interruption) But generally 
parliamentary sanction does not mean 
the sanction of tl:^ Opposition. We 
know we will not get it. So we can
not give the assurance that we will in 
time obtain their consent to such a law. 
It is not possible. The fact remains if 
you are going to give a loan, the money 
should go into the Consolidated Fund 
and come out of it by means of appro
priation which my colleague, the 
Finance Minister must make known to 
Parliament and its consent must be 
obtained. We can do nothing without 
it. You can pour all y-iur wrath, all 
the molten steel that you can command 
ftpm out of jrour mouth on our devoted 
hends at the proper time. That time is 
not yet. This Bill is an innocuous one. 
As I said at the time of moving the 
Motion for consideration, it merSy 
seeks to implement the provisions of 
Sections 153, 153A and 153B of the 
Companies Act and nothing more. It is 
true we are in a hurry. The hon. the 
acting Leader of the Communist Paii^ 
has asked, ‘why this indecent hurry? 
Why should you have an Ordinance on 
the 29th of October? Why should your 
officials be allowed to leave on that day 
to the United States?’ Yes, Sir, it is 
all part of a scheme. There is no 
TOnspiracy about it, no desire to hide. 
P ^  ôn. gentlemen

1.1 Oallery will make everything 
pubhc. I say my hon. friend, the act
ing Leader of the Opposition quote from a newspaper......

Shri M. S. Gurupadaswamy: He is 
not acting Leader of the Opposition. He 
is only acting Leader of the Communist 
Party.

Shri T. T. Krishnamachari: I am 
sorry. I beg your pardon. I recognise 
that the element of goodwill that I have 
towards the acting Leader of the Com
munist Party is not shared by my hon. 
friend.

My friends up in the Gallery would 
provide everything which the acting 
Leader of the Communist Party could
use in his speech, and everything 
would be made public. Therefore, Sir, 
all that I can.........

Shri H. N. Mukerjee: May I ask the
Minister: if statements are made in 
the House on the basis of certain re
ported items in the Press, can they be 

"dismissed merely as quotations from 
scraps of papers or are they the ground 
for the Minister to say something 
tangible in reply about them?

Shri T. T. Krishnamachari: I must 
submit. Sir, that that is an embellish
ment of what I have said. I am not 
ĉapable of rising to those heights of 
decorating what I say with words 
which do not have the meaning that I 
have in mind.

Shri S. S. More: You do not know 
your capacity.

Shri T. T. Krishnamachari: 1 do 
not venture to suggest that my friend,
the acting Leader of the Communist 
Party is wrong. He is perfectly right 
in quoting from an̂ ’t scrap of paper, any
printed matter, any newspaper, any 
journal that gives any information to 
him about the activities of the Govern
ment. That is what he has to do and 
that is what we were doing in the 
past. I do not grudge the hon. Mem
ber that. Only I say that if we should 
do something wrong, that weaoon can 
well be placed in the hon. Member’s 
hands bv the newspapers and can be 
used very effectively against us.

I do not want to prolong this debate, 
even though I probably would like to 
speak a little more; because after all, 
the best form of flattery is imitation. 
I attempt to imitate the acting Leader 
of the Communist Party and so flatter 
him and feel that if I am not as good a 
speaker as he Is, I might become half 
as i;ood. But unfortunately, nature 
rebels aijd I am unable to speak. I do 
not think that any further explanation 
is needed on the part of Government. 
I therefore hope the House wHi pass 
this Bill.

Is;
Mr. Depnty-Speaker: The q.*estion

•That the Bill, as amended, be 
passed.’’

The motion was adopted.




